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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Application No. 256 of 200l1.

Date of Order : This the 5th Day of June,2002.

The Hon'ble Mr Justice D.H.Chowdhury,Vice-Chairman.

The Hon'ble Mr K.K.Sharma,Administrative Member.

sat. Kunti Mikir

wife of late Madan Mikir,

Panjabaris P.O. DiSpur.

Guwahati-22. « « o Applicant.

None present for the applicant.
- Versug =

1. Union of India
represented by the Secretary
’* ] to the Govt. of India,
Ministry of Defence,
t ) New Delhi-110 00l1.

2. The birector General of Services,
Ammy Headquarters,
Hew Delhi.

3. The Hajor General,
Army cfficer Commanding,
Eastern Command,
C/C 99 A.P.O

4. The Commandant,
222 2dvance Base Ordinance Depot,
C/0 99 A.P.0O. « + « Respondents.

By Advocate Sri A.Deb Roy, Sr.C.G.5.C.

E - QRDER
CHOWDHURY J.(V.C)

This is an applicatinn praying for a direction for

appointment on compassionate ground in the light of the

% : policy decisicn.
.- K 2, The applicant is the wife of Madan Mikir since
\\.eceased. Late Madan Mikir was a regular employee as :
Mazdoor in 222 Advance Base Ordnance Depot C/0 99 A.P.C. tii
i ‘ He died in harness on 2.3.91. The applicant registersd her_.é
name in the Employment Exchange on 21.7.92 at Guwahati as \
L~w;/ Scheduled Tribe for her employment and Identity Card was

also issued by the Employment oOfficer. On the death of

contd. .2
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her husband the applicant applied for appointment on
compassionate ground. Late Madan Mikir left behind the
family of nine memhers including the applicant and hisyf
minor child. By commuhication dated 3.6.92 the respondents
asked the applicant to sulmit her date of birth certificate
with certain particulars including an undertaking that she
would look after the family of the deceased. According to
applicant she furnished those materials but her case was

not duly considered.

3. The respondents submitted its written statement and
in the written statement it was stated that the applicant
submitted application and connected documents requesting
for her appointment as Mazdoor under relaxation of normal
rules. accordingly her candidature was forwarded to the
Headquarters, Eastern Command on three different occasicns. '4
On all the occasicns she did not secure the qualifying

marks, hence she was not selected. The aforementioned

information furnished in the written statement is b&sed on }
knowledge, information and believe, no such records were ‘
placed before us that the case of the applicant was fairly
considered and thereafter rejected. As per the norms
prescribed by the authority a casé for compassionate appointe
ment requires falr consideration and if on consideratigp her
Case was rejected the applicant was to be informed acdé;dingly
No such records were made available indicating the caaé cof

the applicant that it was considered, on consideratioh she 5

was not found qualified and that to that effect she was
intimated in writing. Admittedly, the applicant is the wife
of late Madan Mikir who was working under the respondents
and died in harness. It is also not disputed that the
applicant is é Scheduled Tribe person belonging to the

Karbi community, a most backward tribal community.According

contd..3
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to the applicant she read up to Class X as menticned in the
application. The certificate also indicated her age from
where she can readily determiné the date of birt%. The very
scheme of compassionate appointment is meant for giving speedy
relief to the family of the deceased, the sole bread earner
of the family. Such appointment need not brook further delay.
In the circumstances we direct the respondents to consider the
case of the applicant sympathetically and pass a reasoned order
thereon. The applicant may also submit a fresh representation
narrating her grievances givirg the factual details tc the
respondents, if she is so advised within 3 weeks from the
date of receipt of this order. The respondents shall dispose
of the same within 3 months from the date of receipt of the
representation.

The application stands disposed of. There shall, howéver,#

be no order as to costs.

\¢~ltﬁbw¢LA> L/“\///W/ i

( KeK.SHARMA ) ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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0. A. of 200Le

| B . 18-THE MATTER OF

i . - An applicstion under section 19
_ of the Administrative Tribunal
. Act, 1985.
- An d -

IN THE MATTER OF :

. - Srimati Kunti Mikir,

alias Kunti Ba5umat3ry,

Wife of Late Madan Mikir,

Resident of Panjabari,

Police Stastion - Dispur,

/’__J_ Post Office -~ Dispur, Guwahati - 22,
District - Kenrup, Assams

ess  Applicant.

- Versus -

ls The Union of India, )
Represented by the Secretar; |
s to the Govt. of India, - !
Ministry of Defence,

New Delhi - 110 0Ol.

contde.
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2.

-5
2, The Director General of Services
(DG OS) Amy Headquarters,

New Delhi - 110 oOOL.

3« The Major General,
Ammy Of fi cer~Commanding
.i"..EvaSt;rn Command,
C/0 99 A P O,

4. The L'7c>m.'nam:l'mfw-
222 Advence Base Crdinence Depot,
/0 99 A P O.

tee Res rondents.

Details of Appl ication

The Particulars of the order against which

the spplication is made -

The application is made against non-appo intment

of &r the applicant in the post of Grade -~ IV

on compassionate ground whose husband died

while in service as Mazdoor.

Jurisdiction of the Tribunal

The applicent declares that the Subject mat ter
of the application against which the appl icant
WentS redressal her grievances before the
Hon'ble Tribunal within the Jurisdiction of
the Tribunal.

contd.
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4.1,

4.2,

4,3,

\9

-3 -
Limit stion :

The applicant further declares tha‘l_:, the
application is within the Limitation period

prescribed under Section 21 of the Administrative

Tribunsl Act, 1985. -~

e

Facts of the case

That the applicant is citizen of India and is
permanent resident of Guwzhati in the district

of Kamrup, Assam.

That the applicant states that she read upto
Class - X in 1987 and has not passed the High
School Lesving Certificate Examinatisn ang She

could not go for further prosecution due to

her extreme poverty. )

A Ccopy of certificaste issued on  l.l0.837

by the Headmaster is annexed herewith and

marked as Annexure - A,

That the applicant States that she belongs t»

Karbi Tribe recognised by the Govt, of Assam

for the purpose of giving economic, educ at ion al
and employment benefits against quots reserved

for Scheduled Tribes (Hi]ls ) Schedule Tribes

(Plans) and s Certificate is issued on 13.9,91

by the Generaj Secretary, Assam Tribal Sanghr

and counter Signed by Deputy Commissioner,
Kamzrup, Guwahati.

contd.
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A copy of certificate issued on kxk@®x3I%x
13.9.91 is annexed herewith and marked
as Mnexure - 'BY,

~ d4.4. That the applicant states that she registered
-‘ 3 - /
her name on 21.7.92 before the Employment
. ,.—»"/
L T Exchange,~Guwshati as Schedule Tribe for her
_employment and an I'd'entify Card issued on
21.7492 by the Exmployment Of ficer, Employment

Exchange, Kamrup, Guw ahati.

A wpy of Identity Card issieq on 21L.7.92

A is annexed herewith and marked as .

) Annexure - 1C',

45« That the applicant States that She was married
on 22-6-90 to Mazdoor Late Madan Mikir and
| Lete Maden Mikir was a regular employee as
o Mazdoor in 222 Advance Base Ordinance Depot
) C/0 99 AP O and Late Madsn Mikir expired
on 2.3-91 due to biting of mag dog resulted

Late Madan Mikir became mad with dog activities
. : and eXpired on 2.3-91.

A copy of Certificate of enployment iSSUed
on 7-1-99 by the Appointlng Aithority |
is annexed herewith and marked as . ¥

fnexure - 'DY,

contd.
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That the applicant states that Late Madan
Mikir expired on 2-3.91 and the Guwahati
Municipal Corporstion issued on 16.5-91 a
Death Certificate of Late Madan Mikir.

A trensbated copy of Death Certificste

-
PR

is sped-om I6-5-91 by the Guwahat i
,_‘i\w"“'""

MLm icipal Corporation is annexed herewith

ang marked_‘ as Ann'exg:e - VE!',

That the appllcant States thzt she applied
on 17. 6 9L for appointhent on cornpassionate
ground due to dled-in-harne/tss in the post <, f
of Grade - 1V, be flli‘ing to her gualification
on the expiry of Late Madan Mikir leaving :
behind a family of nine members bes)aes a minor
and the family was entirely depending on his

income and no other Source of income to the poor.

family and prayed for appointment in place of

Late husband as per existing rules in the

reserved quota of Schedule Tribe, - @%

A copy of application filed on 17-6-91
by the applicant for applintment on
cdn)passionate ground is annexed herewith.

and marked as Annexure - tpe,

That the applicant states that the Commendent
222 ABOD Communicated on 3-6.92 to the applicant :
advising to forwerdé the undertaking from her

contd.
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stating thet she will look after the family

of the deceased gbvernment employee on

employment in relaxation to normal rules.

A copy of communication dated 3-6-92
communic ated by the cpr’nmandant is

annexed herewith ;nd markad as

.Eﬂﬂ sxure = '6'.

That the applicant states that she ¥ sworn
Lo
an affidavit in terms of undertaking stating

.therein that she will look after the entire

{54

' famiiy of nine members besides her mincr

daughter and herself on employment in
compassionate ground and submittad the saig

undertaking before the commandant No.222
ABOD, C/C 99 AP O immediately on receipt

of the said communic ation.

That the applicant states that she filed en
applicetion on 8-1-95 praying for appointment

on compass ionate ground befi—l’ring to her

‘qualificstion being she is the wife and legal

helr of Late Madsn Mikir who was the Mazdoor
in No.222 Advence Base Ordinance Depot and
the 5aid appl ication has not been dis pos ed
of £ill date.

A copy of application submitted on
8-1-95 by the applicznt is annexed

herewith and marked as Anneﬂ;e - 'H',

cont d.
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That the appl iCan't“Sfafl:es that she filed
an applicaztion on 22.12.2000 Lefore the
Commandant No.222 Advance Base Ordnance Depot
C/0 99 A P O praying for appointment on
compassionate ground and the commandant ,

—_—
No.«222 ABOD has not_dispoSed of the said
e
application till date.

A copy of application dated 2241242000
filedp by the dpplicant is annexed

herewith and marked as Annexure - 'I',

That the applicant states thoat appo intment
on compassionate ground to be offered t> the
Kith and Kin- of the decessed government
employees who die during their service
tenure to be followed. logic behind such
instructions being that such Kith and Kin

should be provided with a Source of livelihood

that they should have respectable living which

can only be if post in consonance with the

academic qualification are offered.

That the applicant stites that the compassionate

gxsuxd  appo intment not on qualification but
on econdmic gaa condition of the family. The
only ground which ¢ o Juwtify compassionate

employment is the Penurious condition of

the deceased!'s family. Neither the gqualification

cont do
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of his dependent nor the post which he held

is relevant. The applicant and ten other members
of the family were depending on the income

of Late Madan Mikir and therefore now the
respondents particularly the respondent No.4
are bound to iﬁgo__g‘._nt th«er"a'ﬁﬁ’{c’ant on

compassionate ground.

That the applicant States that she approsched

several times in different occasions before

the connzaﬁdant, No.222 Advence Base Ordnance

Depot praying for appointment on compassionate (
ground and the respondent have not appointed

her till date.

'l:k;at the applicant states that she has not

been appointed on compassionate ground since ,
1991 till date inspite of law laid down .
appointment on compassionate ground and there-

fore the respondents particularly the respondent .
Noe4 have comitted illegal 'y, unfaimess ang

arbltrstieess.

Grounds for relief with legal proy sion :- ;

For that the applicant is entitled to be
appointed on compassionate befiﬁing to her
qualification since her husband Late Madan
Mikir was a Mazdoor in No.222 Advance Base
Ordnance Depot.

contde
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For that the applicant submitted all
documents including Degath Certificate of Late
Madan Mikir before the respondents for

Verific ation and appointment on compassionate

r - ' "0—1&!0&—~ W e e .
LA . ‘;Ground and the reSpondWappomted

-

3her W

, s“’£

(111) ZFor that nine members of the family of Late

\
Q‘,‘*r EE T R . o—cn«aﬁbj ’

(iv)

(v)

Madan Mikir besides the applicant and her
minor daughter were depending on the income
of the deceased and therefore the T espondents
are bound to appoint the applicat on
compassionate ground to overcome the no

win situation of the decessed's family.

For that on the empiry of Late Madan Mikir,
the members of the family of the deceased face
with economic calamity and object of appint=
ment on compassionate ground to get over the
financeial crisis which faces on the death

of the Sole bread earner and therefore the
reSpondents are bound to appoint the

applicant on compassionate ground.

For that the applicant is a widow and

belongs to Schedule Tribe Hills Community

and therefore the applicant is bound to get speci-

&l treatment He case o appointment particukly

on compass ionate ground.




(vi)

(vii)

(viti)

6.

& ST —

- lO - " (w\..._ .. f_‘ P K ’
For that it is a fit case within the jurisdiction
of this Hon'ble Tribuna. to interfare the
matter for the appointment of the applicant
on compass ionate ground.

For that thg,.angC’ént could not m\’:‘any
addition and just reason for their arbitrary

action in denying the claim of the applicant.

For that the reSpondénts have not considered
the adverse effect of the applicant not

appointing her on compassionate ground,

Details of remedies exhausted,
That the applicant st ates that she has *
no_other alternative and other efficacicus »r

remedy than to file this application. Repres en-
taticns through Proper channel were svbmittea

by the spplicant on 17.6.91, 8.1.95 ang 2241242000
to the respondents and'subsequen‘tly she 'app'roachued
Several times in different occasions before the
respondents particularly the cormandant, No.

222, Mvance Base Ordnance Depot, C/099 apoO

for appointment on compass ionate ground and <he

B

appllf‘ant has not been appomted till dat e. .,»"7 L

i ttﬂ;m‘ o,

contd.
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That the applicant states that she has not
filed any application previously before this
Hon'ble Tribunal and no appeal or application

is‘pending in any Hon'ble Tribunal or Court.

———

Relief sought
In view of the facts and circumst ances

Stated in paragraph 4 above, the applic =t
Prays for the following relief :-

To pass an order that the appl icant is
entitled for appointment on compassionate
ground in any grade befii‘l’ing to her
qualific ation.

To direct the respondents part icularly the
commandant, No.222 Advance Bése Ordnance
Depot, C/0 99 AP O to appoint the applicant

on compassionate ground in any post befitting

to her qualification.

Cost of the application.

Any other relief or reliefs to which the
applicnt is entit]ed to a8 this Hon'ple
Tribunal may deem fit ang proper.,

contd.
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iii) Payable at

iii)  Amnexures 'A' to Anexure - ‘It

-12 - ' ‘

Interim order praved : _ |
Pending disposal of this application
on observation may pleased be made that pendency
of this application shall not be bar for the
respondents particularly the Commandant,
No0.222 Advance Base Ordnance lepot CYO 99 APO
the respondent No.4 to consider the appointment
of the applicant on compassionate ground in view
of the section 19 (4) of the Administrative
Tribunal Act, 1985. The applicent also prays
that the instant application be disposed of

expeditionsly.

Particulars of Indien Postal Order

1) I PO do. i G TEURY

ii)  -Date ' VJuly, 200L. |

Guwahati. .

List of Ehclosures ’ |

i) Index
il) - Application.

iv)  Indian Postal order.

contd.eses Verificatione.
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VERIFICATION

I, Srimati Kunti dikir aliss Srimati Kunti
Basumatary, aged about 30 vears, wife of Lrte Macan
. = Mikir, Hindu by caste, a xs¥s% Housewife by profession,

in the resicent of Panjabari, Post Uffice ~ Dispur,
Police Station . Dispur, Guwshsti - 78L 022, in the
disyrict of Kamrup, Assam do hereby verify thst
the statemsrts made in paragraphs ~ L to 4 and

6 to 12 are true to my knowled : &d-belief ad
thbse made in paragraphs - 5 are true to mwy legal

advice and I have not apressed any material fact.

And 1 sign tnis Verificstion on this llth day
of July, 200L at Guwahati.

Q%ﬂg«%”@{mé‘ )

Signature.

————

/;“L__—-__.___-‘_____._ﬁ<v_____j\ S
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“IDENTITY CARD
{Not an Introduciion card for interviev’
© with cmployers).

il ' h - d . . . '-.L“
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2. Yate ol ".’v',;;u:trukiun

Lt U

DAl ,

it e e ——— - (- -~ .
.18) Bring this card with you « br o ..-'"\:"'T‘b )T
you came to the Exchige, = 7 fff'r T
Numbuy aegi racion
RRONT!

whenever ds b

T g

A0} Quote yarr Reg'stration
and N.C. 0.7 Humbei

you write to the Exchange,

“(¢) Renew your.,-Regis'rat'on

three months. .
. Af you d>_not ven w by the aw
" date your vegis fation  will o

.

eaened !

Vel

ﬂ_caﬁcelled. .

() You cen renew your rb‘gls(;;;iiu.~

. .)pex'sona]ly or by post, For renewa!
by post DO NOT SEND  Th18,
CARD. Apply to the Exchange 1
a REPLY PA™D POST CARD,
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Annexure - E

( TRANSLATED COPY )

Govte of 7ssam sl Jo.414
Office seal. Form No..10.
Public Health Department,
DEATH CERTLFICATE. e

Certified that Guwsheti lunicipal Wrporstion
registered during the month of March, 1991,

Name : wddan adikir

wale/Female : Femake Mala.

Date of Death : 2 larch 1991
Place of death : Panjabari, Guwshati.
Ngme of father : Sri 1alak Mikir.,

Name of permanent address : Pxjbari, Guwzhatin2o.

Caste ¢ Indian.
Permanent address : Panjbari, Guwzhati - 22,
Registration No. 575,

Date of registration : 13.5.199).

5d/. XXX
signature of Competent frthority.
Lesignation : Lr. g. Choudhury,
Registrar,
Birth and Death,
Guwah ati iunicipal Corporation.

Date H 16-5—910

Sd/- XXX
Signature of Chief Registrar.
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. ) Registered by post

B \

oo 222 Agrim Sthai Ayudh Branday

? 222 Adv Vase Ordnance Depot

i 1504/ Relax/886/ Est C/0 99 APO

" . \—\\\ A
Smtl. Kunti Mikir 92
W/o. Late Madan Mikir 03 June 92.
Vill - Panjabari

'<- - PeSe DiSpUI‘, ASSam- -

[ - " g _/" -

) ' EVPLOYMENT IN RELAXATION TO NORMAL- RULES

A a -

o l. Refer to your applicstion dated 17 June 9l.

: 2. You are hereby advised to forward the following

v : documents for employment in relaxation to normal

; B rules.
4a)  Certificate of date of birth together with an
‘affidavit in original executed by you-to prove your age
and their photostate copies in duplic ate duly attested.

; {b) Movable and immovable property certivicate from

) the Thahssildar/Revenue authorities/Affidavit from

o District Magistrate and slso annual income occuring

.. ‘therefrom in-original alongwith two photostate copies
o thereof duly attested.

,,"{ -t \/(/ ’ . ) ) .

MR c) Undertaking from you stating that you will look

- after the fanlly of the deceased Govt. employee to be

) fumished in original alongwith two photostate copies
thereof :duly attested. '

4

(d) Request from you for geting employment for
. yourself to be furnished in triplicate.

{e) Application forms in triplicate are forwarded

herewith for your Signature and retum the same alongwith

% .. the above documents. €
"It s intimated that your case for comp. in

~f‘] relaxation to normal rules could not be plegéed before

thetBoaﬁ'd of ‘Offrs. due to the l\gﬁé of the above docu-
© ments. Hence you are requested to tthe s
next -chnges - . i "M& ° Same for
R - - Major .
Pors Offr (Civ)

: Rees e
. . for Commandant.
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Guf@hﬂﬁﬁ and stay In wy horoinlang Goe ohaxa for o Tew ronths

‘.
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: oexure = 1
T o 22~12-2000+
The Commandant ‘
Mea222 Advance Bese O rdaamce Depot

C/0.99 A PO.

‘Subjdct :. Prayer for appointment on compas sior?"a"yﬁe:::;f
ground. i

- B £ :
Sir, e e ) ) “

— et

Most respectfully I beg to state that my

“aniy

husband Late Maden Mikir was the Mszdoar in your ° .

Vg

Depot who expired on 2-3-9L during the tenure of

employment leaving nine members besides myself and : '
my minor daughter were depending on his income and |
“he was or bread earner . I am a Karbi Community and
Schedule Tribes Hills. I approached seweral times in
‘ifferent occasions since 1991 tiil dat;é;;ny appointment
compas sionate ground has not been considered till i

. __< 1t may be stated that many compass ionate
o~ -
" appointments have been made leaving behind my

.~ " appointment.

-

|
/ i e ) !
.. It is most respectfully prayed ' ~4

!

“that Your Honour would be graciously

pleased to appoint me in the post befitting

N,
Loty

to my qualification on compassionate ground
and for this act of kindness I shall ever :

pray.
3":'%;-_,,_ Yours faithfully,
Sd/- (Smt. Kunti Mikir)
Wife of Late Madan Mikir,
Panjabari, Guw shati - 22.
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. SM KUNTI MIKIR.
-4,
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- —-QV.S-/’ .
# | P et »--—--|
- - Union of Indis & Ors.
oy
- ANL -
“r - I N 1‘:; .
Lid PdE faofan OF 33 ¥
4
s " ':(,
- hWritten staterent submitted by :
the respondentsg. | . , .é
The respondents veg to submit the written statement P
7s under. J
-(‘_.'1 -~ - . 1
~,,/”\L‘
" 1. Ihet with regerd to pere - 9 of U4, the *;'
réspondetitis beg to stete that the necéssary
PR, . - o wa e L.
. ? instructions/guidelings/policies in connection
\ with appointment under relaxation to nérmel rules
Y ol i
R, » . @, was laid down vide Army Uy letter Nos 93%69/Iolicy/ ™

. 93569/F0licy/0s-8C (1) deted 30/7/99(Photocopy

\ IN THE CENTRAL DML, IsLAarIVE TRIBUNAL %
< - - GUWAITALT 38uCT ¢: GUwadnTI. oud?
[

Ay
-
4
Cmvrhal

-
LV
ar

A, P TP L
. :,-I.'J;n“'» A

O . 1&01‘10 . 256 (JF 2001 \?. o3

~9
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s < A “
RS -
ir

i~
N
o~

T,

'v-_-~}‘,.‘( . i . _ >
03-C (1) deted 08/05/89 and 93669/F1icy/0S-gC (1)

dtd. 24/9/98, Subsequently, Army 1Y vide letter fJo- .

. ]

attached) i.sued fresh policy. supersedfing the ecrlier
policy on the subject. It may be mentioned that )

application in coanection with the'appointment undep ™

relexation to normal rules" are enterteined from -
LI ‘-h{_‘\‘\-.\ "*- T~

uO!]td. . nP/2
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~“the members of th: explrad/retired personnel and

subseguently a Board of Cfficers scrutinises, the

o,

Onf .
most deserving cases basad on the marks obtained by

" thert.

The criterse for alloting marks to the candidatad]

is laid down in .rmy u, wolicy letter dafed 8/6/89

e merks are strictly awerded/allotted

“by. the Joard of Lfficers cccording to the laid down
norms os nentioned in army iy lotters above. It is 4
' 4

L..per the latesti

-t

) }urtper subrmitted thet as -,
policy of Army . only the rost deservingsc§§§s are‘*ﬂ;
recormended by the Board of Orficers."ﬁl

_Based on thé avolilibliity of.végghcies;the
nered of candidates und dbher detai;é are 1§nﬂtﬂﬂﬁﬁl

_ to Higher HES for ecppointment under relexation to
sormal rules. It is subritted to the ibnible Iribunel

G ,

that the ajclicont of tue instent OA,hed submitted
applicaﬁyﬁand conanectad docunents :eqqesting for J4
appointmeﬁétés mezdoor undar relexation to normel
rules. nccafﬂingly, the details of the applicants 1

candidatases was forwardedto iy Edstern Corrand on

*SNthree differant occassion.;}f

On 1l the thie occassionsjSnt.Kunti Mkir c_quld(
not securs the qualifyine merks and hence she wasaﬁg%
select?q. the petitioner could not secure qualifying
rierks ;; per merit end fulfil the required criter®a |
in the erployment undsr relaxation to nornal rules .

on oll the thrae occasgions. Due to the non

.

UQntd...£73
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SN -
. -3 -
= vl '~r?61f11ment of requirad criterea by the petitioner
fﬁ;? ' %} “~on 2ll the three o.cassions, her condidature was
,' - i :  fin;lly rejected as per latest policy. It is re -
/f? - (. {terated that due to policy constreints the =
,;’ ) . " epplicent could not be appojated by the Govt.
i 4s per existine policy, total gecencies for
T ? ¥ compassidnate appointment are to worked out at the
R ““geate of S5p of ths totel wvstﬂv, in the Corps,in
:' the precpdlnr yaers and vecanclaes to Cormand/CODs
- 7 are allotted on Frorate pasis on the number of decth
,’ invgligdment casas (refer Army ty lotbpr éateﬁ
8/6/89 and 30/7/99. In fact, the ppbitlonor is not
ware of the .;ﬁle position/policy sn the suba ct
and as such, the preséat 0sn seers to have bean
‘\filed by her to malign the imaege of the orgaiisation
‘4§he contentinon exprassed in the pare is tatally
Ndenied. '
,:' . o
—~—— . 2. ”th ylth rerzp&to peras 2 & 3 of OA, the
r/‘(—ii:—/‘ E. A ' rpspondﬁn*sAber to state that it is stated the
T 'f matter retating to the provisiogns.of the sadministra
t?jf‘i o k o ..tive A2t-1985 and mles mecde there under,accordingly
f“ }f ct save (except) what appears thera“ == fron, the
i . ‘- - respondents beg to orfer no comrents. -« .
L. o . o %
o " :." Contd....B/4
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s b
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. 1 e o ‘ :
R il S ct 30, tThet with regard to pare = L1 to Wb of the
SN e T - i .
{~,,;”"vf; ’ ny;the regponcdents bhes €2 oﬁfer no corrients.
A ! | ;
s : : .. , )
il .
; b Thet with xevuxd £o Dare - 4.7 of OA the
\ respondents bag to state thot it is raquested
e .
_’,__._\_~*fr'ﬁ - the tnible fribunal to\x@bythe proceding P& a-
. . S ; B -y
b ] Pt 3 & o LT 1s IO eiteratad : -
_ L SRy g e B
Es e 00 T sfiiment’ '»f required critersé by the-epplic“.t her
; <e for appoiatnent o7 compassionate ground waos ﬁot .
F;M;NEV?‘\\*,,. .« considered.
™y *
~ ) : e
. Sy
& 5 That with regerd t9 pera = 48 qvaA,~the

P respondents beg to state that the letter was wricten
ﬁ:;" .. by the Depot eutnoritiss esiking to- furﬂlsh ‘the

“underteking ‘as the some 1s requirad for processing

the case.

6. Ihht yith regard to pera -§.9 of 04, the

. . - respondents beg to stete thet mere submission of
i } affidavit guarante@s no eryployment under rela htion
N : . | . to normel rulas.
bON
N
st 7. ihet with regard to para - 410 of 04, the
r "respondentv bag O state that it, is requested the
dﬂri fonsble Tribunal to refer -to bhe preceding pars
.":‘( - (' :.3 ,& ,+° ‘ '
,""-Tw;‘*‘ r"
€ .0 g, mheg witno T regard to pare - k11 of O&
51'“ : the respondents peg to state thaet 1t is requesbadx
e k . i
e £ ¥ . the Hontble Pribunal to refer to the proceding para

v -
i‘" z" S 3Ee

9. Thet with regard to pare .12 of Oh _the

Contdes F/5

i - ‘ S 3




- \.
\\Tespondents beg to state thdt os per existing

oxders, oaly 9,. cppointment can be Livan to the
it nomlnee/dependants of the deceased and- there 1is qo
provision of 10U, Tecruitment in relaxation cases.

In this connection please refer amy Hy lettar Jo- 1

93569/ policy/Li-6C (1) dta.ziy/9/9¢ and evea deted

! ot - : 0/7/99 e e o
1 ) T - PR
' s .7 10, Thet with regerd tO pare - 4.13,. of 04, the ...
I t S .
respyadants bag to state tant tihe criteres for
—— L -~ meking eppeintrent wider relexatidn to‘wormal rules -

}.. ere contamined in Army iiy letter dtd 24/9/93 and

30/7/99.8ince thz applicent ceuld nou ‘secura quallgy-

-

inw merks and fulfil the ra&ulru. eriterec,her case )

')

for employr@nt under relexacion to aormel rules wes 1

rejecte d o ar l?teat policy.
“

sile  Thet with repard €O p«ré - L.14 of G4, the

AN

- raspondents be. to state that due to tle non ful
filment of required criterea by theﬂ,fﬁébll-ﬁnt her
- cage for empioyrﬁnt under reloxction was not

considered inspite of her approaching the depot

:

1 C cuthorities in several occassions.

—

12. Thet with regerd to para-4.15 of 04, the

resppndents berr to state thot it is requested
\&R;(

the ibnrble Tribunel to, the prervﬁhxn paras,nore

— - particulerly pera - 3 & 4 wherein the position has

/_ ¢ * ) Cl?.rified . )

\- s ‘ Contd...F/6
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s 13 1hut with regerd to pera - 5(1) of Oxy the

rpsp006pnts bec to chtP thct it is requested the

RZ LT

- xbn'ble Trlbun l to re fPr to the procedling parase

14. Thet with regerd to pere = 5 (11).of Oa,, the

- W
stote thot 7 S{ﬁ@e submissions
~ .

o

respondents beg to
uarnntee

of death certificate oi the des

—~ - for enployment « Due to non fulfilmen§ of requiredM;:D

“eopitérea by the norinee of the Ceceased, the
?

applicant% prayer for yDFb?SSlDﬁPtP appointnent was

} not cansidered. e e

Iy

Y]

45. Thet with regard to perd - S(ili) of OA, the

heeponﬁents beg to stote thrt the same are nmetters

—

~< 2" HNothing beyond rocor is admitted. In

“annection with the latter part of the pabes, it

_} requested thz .onible tribunal to refer to our

b .
\mggeding « ;. -ebares.

16. Thit with~reSﬂrﬂ to pars -5(v) of U4, the
reg pondenuk,beL to state that there is no péovision
of extending specilel txehtred: in connection with

the eppointment unaer.ralax;tlan to nornal rules in’
respect of tle pirsons belonging to scheduled n°ste
~omru41ty.whowever, pevsoqs Delon" to SQ’ST categg:ies

get age rplax‘tlon for appoxnhmﬁnt Since the

== epplicent sould not fulfil the required criteres

- +

for "0mp s31oq te appontment, her case was not

considered.

e contde, . /7 -
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—

‘At

’ -‘\—\._ -

17+ It with repired to pire - 5(vi) of U4, the
respondents b2 to state thnt it is raquestad

to the ionible Pribunel to decide the natter

based on the statement enumerstad in tha preceding

pPares.

ma— \.N,,ﬂ_«,_(

With regoecd to the fe.zpations ride by the
applicant bhrough percy - 5 (vii) &(viii), the

resyond:nts totelly denliny the same.

iy
’-:5:' -

ek s s A

Thet with regoud to Pivst pnrt of’p.ra -6

10 corcents are orlared niacnge. regarding the
: ..

Py

N ewment nade by the appliczent in the remeinigg
| ot regolc |

pert of ibid ynre, it is regiested the tonible

A

‘ribunal to refer to its cwn rrsecading peres
-~
—

o g Ihet ulta regerd to por - 7 of Usy the
respondents beg to state thot th: srme are matters

or ragord. dbthing beyond racord is adritted. ‘

19 thet with regoed to Leare 4'8(1) ta(IV) or
Lay the pespond-uts deg to steter. that it is - 4
reyuestad the .onible iribuual o refer to the s
precading papas. 1t 1s hOV°Veri reiterated thwt .. ..

Tea™ o o, R

due to the non LUllLlrth Ol runrrec criteria by the |,
cepliceat, her condiciture for conpassicnate

'é&fi Vront oS a0t coasidaced.

ontdes /5, i
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20.. it :;it'u‘_m;ru'd to pare - 9 of the Cu, the
veob.ncents beg to ctnte thot cue to noa fulfilpment
04 prescribvod elisibliity criterea by the indivi
ddele wur 2 lleantrz seayar made by the ep;licant |

i1sunjust, Lo roroe,unfoundad rolelidd and devolg |

of 20y L1if, mo oot B[ Tassed in LT Tera
t

is totelly Junded. w2 (i iz licble to bo set
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REGISTERED/SDS - . "',
HEeZAqUartsss ’ ‘
: [ Eastern Commang (trd)- - ‘
. Fort William S
‘ _ Calcutta. - 21 S ‘
N '321914/1/%@"/05-% : \C\ Aug 99 o ‘
* . I P . B : :o
DDs os Comd A .- OCs : ' -
; HQR 3 Corps'(Ord) ABAD 14 Fap EC Sty Depot
HQ 4 Corps (ora) 5 FOD 16 FAD 1 Adv Base Sty Depot 1‘
HQ 33 Corps(ord) op Cal COog - t |
2y ' VD Pan 4T Veh Coy
‘ , AD pan :
| ; | | -, MR |
EMPLOYMENT IN RELAXATTON TO NORMAL RULES .° / \5:\7-(/‘2, |
, . L iy |
‘1, A copy of Army HQ letter No 93669/Policy/OS~8_C(i)‘ dated
30 Jul 99 together with itg enclosures ig forwarded herewith for
information ang 8trict compliance, , ‘ - |
Z. Please ack. ' T, NPT . /f
3. & Dbs os HQ Corps OULY -~ You are requestedé to d?sseminate . s N j
the contents of the ibid letter together with {8 enmlosures to T :
11 units under your jurisdiction for compliance, s
) . : * o ‘.’..
'l . . - . -.
A . == L. e :
; }\ ' . (sv Sharmam)-= -~ * > _ !
Encls : §\ = N 1% b . Lt Col ' _ ,
RABEACR AN A\ DA DOS (Adm) e ‘

for MG Ao - T N C

R R
* |

\ . N L .
L—‘h-‘:*, a2 _ R - ——
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R i . - : .
~ ‘v _of Army HQ letter No 233649/Pul tay/of acli) dagea~3u’inl 99 »g»QE
-~ - o = - - t‘s I

~G% . EMPLOYMENT IN RELAXATION TO NORMAL RULES co e -
JERC T et " . Poela :
b . ' I, - o : -

S Refer to :=~ .. . : . Y ,a;’

_ : (aI’DOP&T'OM-Ng 14014/6/86-Estt. (D) dated 30 Jun 87. ‘f-r;yﬁ;; |
t/. . .- (b) This HQ letter No 93669/Policy/0S~8C(i) dated 08 Jun-89, .- ‘

(¢) This HQ letter No 93669/Policy/0S-8C(i) dated 24 8ep 98. | |
(@) This HQ Signal No 93669/Policy/0s-8C(1) dated 17-Nov- 38, L

(e) DOP&T OM No 14014/6/94~Estt (D) dated 09 Oct 98(co SR EIE
enclosed)received on 02 Jul 99 vide AG's Br Note No 15301/ - ?: v

- Policy/org 4(cCiv) (a) dated 16 Jun 99 regarding Scheme for.- '

" compassionate appointment under the Central Govt ~Rayisec: P i
consolidated instructions. ~ T R L
. . ~ A -

v

.2, Instructions have been issued by this »HQs from-time to time, -
laying down the procedure to be followed in making compassionate
appointment .of sons/daughters/near relative of Govt servanta who

! die in harness or retired on medical grounds. For ease of refe- ' ..

- ..rence, the. orders issued on the subject have been simplified and - - . °
i -consolidated in DOP&T OM No 14014/6/94-Estt (D) dated 09 Oct 98, i~

‘. These revised instructions will be implemented with immediate - [if:‘

. effect., The procedure to be followed in AQOC mx for granting . R ,
compassionate appointments will be as laid down in succeeding .’

Paras. ' . . L
/. - ° . N . ‘ . \".\ ’ - .".‘ M
. . "

v 3, DETERMINATION OF VACANCIES . ' N N T TP

31 Jan every veac, indicating the total wastagg of GP 'C' ang *D!

r . employees secparately from Ol Jan to 31 Dec of the previous-.year'’
as follows :- Y T .

. (1) Deaths, et

(14> Invalided}out on medical grounds upto the age'of o
‘55 years for GP 'C' and 57 years for GP 'D! ‘employees, T

- {a) All Command HQs/CODs will submit a report to this HQ-bfﬁf?_~

A
e

)

RURSTaAT : B
S |

- : T . N ..
(1) Hormal Retirement/Voluntary Retirement/Termination = ', *.
- from service/invalid. ocut on medical grounds other than. ' '
¢ sub Para .(ii)*above. . - S uj'“j?v‘;'
Lo (p) Total vacanciés for compassionate appointment will be, = %
) _worked out_at 5% Of the total wastage in the Corps in the :" .. |
* "¢ preceding year and.vacancies to Commands/CODs will be ' ' r.o-=7
.~ - rallotted on pro-rata basis on the number of Deaths/Invaldd-.-.
|7+, menf cpses 88 per Sub-para- (a) (i) & (ii) by Army HQe """ -
. . 1 e C
oy (c);Vacancies will be allotiel to 10CRecords) for emp;oymentﬂi
!nggf 4§, in:resgpect of dependqntsfus'ccmbstant“personnel of AOC, whos ' '
' o
!
{
{

e

‘o : 3 - e WA . ‘
! ¢ dieidn herness or inveliuys!l out oo fudical grounds. - ,\ﬁ“
R ‘ _ AR o [

i
A ST Y

» ! - ol" . “ .
detgils’ of ‘combatant pers— -t
wrateliy, of death. cases 1n“-@W

fut)

v
.
*

T e,
U0 (@) BOC Racords;will stlrit the
casonnel X,¥¢ & O ocatpygdatvrioron 8of ;
. v U B N - 4 i = L
S herness end nwaligadiee v on w2dical (rouwnds by 31 Jan of. | -
- . Y

1
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S+ 1 NO OF CHANCES, CANDIDATE TO BE_CONSIDERED. .-’
i : "

|s8nd finally ‘rejected will Be Kept by Units/Depo

- Requests f£or. compassionate appointment'wiiiigeﬁéfhi1Y?bé-

assilstance after a lapse ofis‘xears‘ma g

tional eases and: after obtaining-approvq:,df[Min;oﬁ

of ‘easé mase alongwith. proforma Part 'At ang-tpt:

documents in r/o ‘such cases duly‘reqommended~by,the.Command

be sukmitted to thiS‘Hthhgough Tespective Conimar HQSE for:

. ing neaessary approval{pfymin'gf.Def. .:uﬁ;;ia~,-g~¢fﬁy_w5
v kz.»,.-: . L .}. A N . . .

e .
Ve ot - ‘ L, R ..
- {Where any memhor “of £i.. khoatloe Of

. ..employed, the case gor‘compqu;unute eprintment of othey member 7,
. of the family will not ke -enter

. o PN ) - .
. ANOTHER PEMPER ERRNING/EMOLo7EN EyT nom

member of the femily is earnitic/enpl sved andppe'is-hot“SupporﬁidgL’€"
the- family of Govt soimrant snd 4ig

© e pm—— N ’. . I
v N T < L

s e s .
L3

a(a) Applinations willl be Eaiied forvfrbm‘ﬁhe applie
per proforma‘-Part-ta! and"B"as,per_Appendix‘QA“fa
to this letter, o RIS

.
v ’ oo

(b) Applimants will submit fresh applicétions ;éch timé}ﬁﬂdk
thelr mases will be eonsidered afresh, alongwith all otheyr -

depepeneency status oncurring during the . year grqiinndppgﬁ*f*
.. Xated in the fresh application,” """ .7 7. RCERNEURE T X

‘Iv,\

(a) case of :each individual for compaséiénétgFappoiétmehé .
will be rongidered three times by the Board of Offigers. .- .’
Units/Depot sy

when he applies first time, The a >licant '‘whoge easa ap.. e,
been final Y rejected will be'infgg;md_accoragngfy%aga;f. il

-advised to geek employment elsge where, A éeparatéfrenord:pf
all such candidates'who have en_censidered thre

R
7 a e
(R

ts co

oty

for 3answering any queries aEf}étgp_éEﬁge. R

\ , T
N N A .
N _ __uwﬂ
. ' . -
"\§ o e e e, oo 5::":"'“.-""}-,-""‘. poiyieietieets
R b T2 e T e
- . ., : Ry Tt e R
- APPLICATION o : G e R

antké;{fil.
ttanhed D

. " 3pplinants. This is to ensure that any changes.in finanefal/, -

“will open”a sEparate file for éachJCand153€%+ﬁ?ﬁ'~

"(b) As compassionate appointment is to be'providédfas‘n;o g

time measure, in case of the death of that de; nt. whoe
appointment was on compassionata scheme.;thé.dlaimxforﬁﬁ% A
eompassionate appointment by other familygmembers¥Q£A§h§f
first deceased Govt servant is not allowable;.ﬂdeVG:;ﬂt

dependents of the compassionately appbinted”deﬂQQSﬁathvﬁuwff

;Qpass¢onageg§bpbi§£@e§t”
mbatant. peérsonnel 4" i:
quota. ther : ot

(c) If any depcndent’of deceased Co
enrolled in the Army ‘against the HQ

_ ther membar »= -
of the family will not be considered for com Atk

passionate

appointment against Group "'Ct and ‘D' ely post, -

"

i 4
'BELATED REQUEST« - .

’

@onsidered upto 5 years from the date. of death/:éﬁitemenﬁhOnﬁm:wfm7
medieal grounds™GF the Govt cmployee, Requests_fpr é‘PlQYméhtfﬁﬁ¥ﬁﬁﬂ

y%be,cbnéidérédﬁon;y:1n¢ék%§p;
Of Defu-A'statement
-quvﬁonnedteQﬁﬁ&ﬁ&.

ant wii1:
btain

1

. oA e e
v

!
-

- o

SUPPORTTNG SRR
Conct employees51§feéfniﬁ
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t

sia-neds In cas€liwhere’ any other .
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will also require sanction frop Min of Def. Such cases will be : .= . o
submitted to this HQ alongwith a certificate from the lst class" |
gazetted officer ang Part *A' anq 'pt proforma and connected . -
. documents for obtaining hecessary approval of Min of Def,

r
IR S

8, EROCEDURE-- PREPARATION OF BOARD FROCEEDINGS - =~ . . °

AR
. . have been allotteq by this HQ, - , ‘ o

(b) Boara of Officers for_granting compassionate apgoingﬁ-zm
ent to dependent of Combatant will be held at Aoc ecords,

under the'chairmanship of OIC Records, Dependents of JCos/

N - i ¢ . s
T (e) Applications complete in all respects ag per proforma -
\"} (Pa I ba thoroughly Scrutinized Lo ensure ‘..
’ mpleted and slgned by concerned

Fersons and Marks Sheet as ber Appx 'B' will be prepareé.“-f
;‘ 5 - Strictly 1{) order of meritg i :

f,/" . 7‘-/1:- (a) \_{'}glcﬁf.{hi{%?on_g_gm}@&s ‘i '\tlu' \/\'(Vtt‘;&t,(\‘) g

'*%ﬁ

ey e 3‘4)2’1)4{}!/33&,&33( L
, After brocassing the application and verification og Y “"“'/FU
the partioulats furnished by the Applicant with reference R
. to the service docunents of the deceased/;:etired"-’en m'edicalr‘* \
S grounds Govt servant the Board of officers vill award.marks': §
: . 4n the manner aivsn kblow to assess the comparative mérit Lo
=8 Of each case - v : N :

-~

Hal

E N T MlLar Children and ~. Maximum 30(Thirty) marks .
v ' Aderzied” AaighYers, at the rate of 10(ren) .|| S
0 _ marks per minor chila/ i, :
.. P un-married daughter, . - b0 '
Coo(14) Erodly Mombors T Maxdimum 10(Ten) marks at.: U
» ’ AR ) the rate of 2(Two) marks R ‘
r o S . ber dependent member fe. AN
: g \ o Fat.her/Mother/Widow/bunar_ Y
! : : brothers/Un-married or- ., "
. N _ - widowed sisters, SR
¢ W £430) Member of V3TI oy -

Y v o, in Rt SR DU
.o Tervice HiiaT e
N .

HAzetram 40(Forty) ‘marke . . . -
ladesged/ratar" - ®n the rate of 2(Two) -, "7
! " decessed runy G '

.'\_\-

>

J Sedjresiy 2 WARS for each year of" ot C
coo e o8 tavalid bonsie survice left out. A
C o : Bore servent could . .
o , - 22VENE couldd "

- have sarved mora, : - IS
It} . L YA o S ¢ --..‘-.. e e e ) R Y ?”‘:r ;&:.

i
»

’ | ) . 2 Contd. ., 974 .
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Y / !
. -4 - , ,
&, oo '
A (1v) Assessment of monthly -~ Maximum 20(Twenty) marks . U <
AT 1ncome a8 under hasged on monthly o |
Te, LT mEm—— family pension, approximate
Ty . monthly interest @ 11X on .- - !
' g lumpsum payments 1ikg Ceexs/ - - '
S ' GPF/DCRG/Leave Encashment and -
: ' estimateq monthly rental'. '+ - LT
. Value of .Immovable Property .= . .
/ . .o . . . . “'. . Yo
‘Total Mg_nthl‘y Family Income . Marks Allottg_q
v - Pse NIL to 85,1275 20 o
‘Rsy 1276 to.Ps.l325_, 1s
Pe 1326 to w1375 18 ?
’ fse 1376 to R.1425 " 17 - !
Rss 1426 to £s,147s 1
Fse 1476 to #s,1525 5 '
R 1526 to 85,1575 14 S
Rse 1576 t5 ks, 1625 13 I
fse 1626 to. rs,1675 . , 12 R
Rse 1675 to m.1725 L e
. . . Th v o8
. " Rs, 1726 -to RBs.1775 - 10 . SRR
< ™ 1775 to msi1g25 . 09 T
Y i L
> ts. 1826 to rs,1875 . 08. .. .
B. 1875 to ri,1925 . 07 f
- b 1923 o 55,1975 06 Lo |
| % 2975 ca ny,2025 05 . |
_\} 3o 2026 w9 3, 2075 . ' 04 sy |
7 U B 2075 v w2125 ) 03 L
. fse 2126 to 15,2175 ' . . 02 S
. e 2176 to 15,2225 01
u . . Moy T
| | B 2226 ana abdve NIL RIS
© () peamH oy DT CIvIL G ‘ S
I£ the Govt Porvant. dies - 4@ (fen) marks extra v oot
j e YO AN aceldont wnirs Wil be allotted, . v,
: Rerforming duty . R
- . . . \ R ‘. L ¢
b ) DERT o oypyo S ITS | A R
y . (n2) f—‘_gg'ﬁ__k't.?ﬂ@&_ j}q*%g&fgﬁr_\-f 10CPen) irarks exera -, | T
' £-0- W oP RQ}.‘S&Q }}5 will™ be cliolteq, > e
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.\f o . “ 7 8 ;:‘i' . .
K.:J N A9 . .
% .a' - JS— - - B R T tﬂ/
- N . » A
Ly o e
T "{bb) Pers whose death 13~ O05(Five) marks extra will' " ,,f
; attributable to or ’ be allotted, ‘ . .;J W
s ' aggravated by Mili- , . SN
: fary service, o - e
. " e

 (e) The seniority in resnect o_ﬁ“i;_}_x_ez ca.“%g‘_t__ . B
: " secured the same merks in merit list will be_decdéded based. " .
,on_the earlier date of death/retirement on medical grounds |

of the employce.

(£} Board Proceedings in fuplicate, countersigned by the'
.MGs AOC/Commandants alongwith the marks sheet and matching - .

~ number of-applications(Part h&B) with conmected documents c

"~ of pelected applicants will forwarded to DG 08/Dir 08(Pers),

i ' Army HQ for approval, All other applications will be

- .rejected by the Board. . '

(g) Un-utilised vacancies will be surrendered to this HQ - - ,
e for deversion to other Commands/CoDs, S

Q} ‘ (h) Results of the Doard Proceedings will be communicated’
to all the rejected applicants, in simple and clear terms,
+ The intimation to unsuccessful candidates will be given
.~ after finalisation of Board Proceedings, as per formats
: glven at hppendices 'C' & 'D! ‘for cases considered, first/
" 8econG time or third(final) time regpeeotively. ' -

{o, Action for character verification and medical examination-fﬁf;
Of the selected applicants will be initiated only after receipt e
of formal sanction for-employments from this HQ, . -

<+ 10. PROVISICINL ARPOINTHMENT WHEN PCLICE VERIFICATION DELAYED o

A P . ) ‘.\ .
¥ It has keen observed that ewen aZter issue of sanction N q
letter for compassionate appointment, actual appointment on - Ve

\

compassinonate grounds takes ¢onsiderable time. One of the reasons T
for delay is that verification of character and antecedents by the
Police authorities prior £5 appointment takes quite-long time. Ag: ,
'a result the family of deceased suffers a lot, Since the purnose -

- of making compassionate appointment is to give immediate assis- o

'* - tance to the family, all out efforts are, therefore, to be made

to get the character and antecedents verified from the authori~
P' ties concerned. Meanwhile, the ecandidatas may > appointed provie- -
l

sionally by asking them to produce charectes certificates from .. . '
two Gazetted Officers. - S ﬁﬂh“‘~

B
"
"

11, ' RELAXATION OF AGE A

The persons balcw the &ge or 18 years will not be considered", , ‘

for compassionate appointment, Age eligibility shall be determined . ]
with reference to the date of initial anwplication (Phrt ‘At of A '

Appx 'A') and not the dute Omarncintnent, Prescribed age limdt o+

in respect of different Cali9owies 0opm An oRdey - ' L

|
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T o T = pmapnpor-
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Sewomas : -
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) 25 yoara’for son/Qaughter of General category.

1i) 30 years for son/daughter belonging to Sc/sT.,
cateyory. B .

ii) 28 yeurs for son/daughter belonging to other - ‘ Lffg~
Backward Classes{OBC), : - _ ol

iv) 35 'years for widow of General category.s
(v) 38 years for widow belonginh to OBC, . ’ |
“[vi) 40 years for widow belonging to SC/8T category. . .

. The selected cases beyend the above prescribed. age ‘limit v .
require sanction of DG OS -for \relaxation of upper age limit. In-, .~
this connection, culy attested ‘copy of SC/ST/OBC certificates . . SR
issued by competent authority will be enclosed with hppx ‘A A o
8eparate recommendation signed by MG AOC/Commandant( for Central ..,
Depot'-only) with the initial date of application(Part 'A' of @ !

Appxi'A‘) will be attached with the Board Proceedings while forwars ' ’
dlngftb? same to Army HQ wherein age rolaxation is required,. o
il ‘ - - S
12, PROCEDURE FoR PLACEMENT IN POST BASED ROSTER L

o N . . !.' !

- ﬁ’“A person selected for appointment on compassionate grounds.... ..
will- be' adjusted in the Post Based Roster against the appropriate
«category ie. SC/ST/OBC/Gen depending upon the category which he AN
belonys to, For example if he belongs to 8C category, he will ba N
.adjusted’ against SC reservation-point, if he is ST/OBC, he will ba
adjusted against ST/03C point and if he belongs to General category .
“he will be adjusted against Genecral category point. e

. et
13, Utmost care and caution will ba exercised by all conderned ') -
inecompleting the Boa=d Froceedings/all the columns of Appoxx ‘At Y
- bofore forwarding the same to this HQ for according formal g
Ssanction for employment in relaxation to normal rules, It,ﬁill.~”_“?J.
dlsn be ensured that applications’ alongwith connected documents: in
respect sgelected cardidntes are foirwarded to this HQ in one lot, S,

will be considered 28 ,superseded, '

R B

14. All carlier'instructians 13sucd on tha subject b&'thié HQ'WHMI R
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. .- : FART & A _ - CEYy oy
)1. =t (a0 'Name of the Govt Bervant o . N i
fr ' {Deceased/rotired on medical T —

£ *.  grourds), . ' rin . ‘
" " (b) P/No/T/No, Designation ana : Lo
s " < unit of the Govt servant N IR
/(e) Whether it 1g Group 'D?, or . SR
v.b onot'?

" @(d) Dare of death/retirement on —_
! medical grounds,
(e) Total length of service
' reud_ere.d. ’ .
[I . N A . '.'NN
.+, (£) Whether permanent op: N
i . temporary, . e o R
" ((g)1Date of birth of the Govt o

1

asemare

< 7. servant,

———
c -

{+. " {(h) Whether belonging to. sc/ar/ — ' -
N .> i OBC(1f yes, enclose attesteq : A "
‘y ' copy of Proof, in duplicate), S ) L j{?-r )
b1z, (2) Fame of the candidate for e e
appcintment ., ¢ S e

{b) His/her relaciorshipwith i
the Govt servant. T : ' :

(c) Date of Birth(enclose prong e
viz., Education certificata . e
aonteining Data =f Dirth or toor -
o . Birth certificate from Muni- ) ] I S
f Y ' cipal records or assegseqd . C Lo
- age from Authorised Medical Lo e
.. duthrities alongwith an Lo e
VoL Afildavit from tho applican - - e _
ticrough the Court that the . L BN "-) ‘
' . Date of Birth will not lc . o e T

—_ .

S S

! challanced at 2 later s+ : T \ . K i
i (4) Educational Qualificatj-.-. e SRR ','
* (enclose attestad copi-: ¢4 _ ' - : IS 1y
certificates, in duplic-. .
(e) Whether an other deperri+.; - —— .o
family memger has been ) Do e ‘
appointed on compassi-, . "
crounds(4€ 3o, . ivn Yol : T ‘|

. details). .
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Y arx, Particulars of total assets left in- S
_ 4 cluding amount of j.. - T '“,.“{
1 N . v : o .
.g_'["‘r - (a) Family Pension ' o __’ .'
' (b) D.C.R, Gratuity ' o v
. (@) GoP. Fund Balance, ' % ,
& . .
R ~ (d) Group Insurance Scheme. o ‘1 )
- oo . :
' "% (e) CuC.E. Insurance Amnount, e
S " (£) Léfe Insurance Policies . R
(including Postal Life Insurance), - e
' : Cae
' . (g) Encashment of Leave, o . e
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f Note 1~ columns (a) to (g) wily be"completed b{ Office and Cole- W
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VI, s DECLARMTION/UNDERTAKING

14 I do hereby decliare that the £

" are to the best of my knowledge, correct.

facts herein mentioned are found to be inc
at a future date, my services may be termi

2. I hereby also declare that I shalf maintain
the other family

being »roperly maintained ny me,

terminated,

T, B e v —y

Date :

'VII. Shri/Smt/Kum

gcets given by me above

If any of the

orrect or false
nated.

properly

members who were dependent on the Govt .
- servant/member of the Armed Forces mentioned against I(a)"
of Part~A of ‘this HQ form and in case it is proved at any '’
time that the said family members are being negleted or not

my appointment may be -

.
M

Slgnature of the candidgte

Name

Address

* -

is known to me personall

the facts menitioned By Him/Her are correct.

Date ¢

-.-.--.--—o——u-—m——a-.——.unv“m

' VIII, I have verified
candidate are correct.

Date '3 -

Office SeaL

4 ————~—

-~

y and

Signature of the permanent
Government servant

Name

Address

- -

TR N S Sm e tm e mm ot e e e ew me

that the facts mentioned above by the

Signature of the Vielfare

Officer

- Namre

)

Address

S p—— .
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- (a) Name of the candidate for - ' o

C C g appointm%nt. ’ ' . , . :3;“.-
gj "f (b) His/her relationship with . ‘ -t SR

1 p the Govt servant. : v P ——— .‘ .
b, “v () Age (Date of Birth), . - ' . o SRR

f ’ Educational- Qualification T . T
= - and experience, if any. L . R

() Post for which employment o ‘i : o L .
S proposcd and whether it eyl LT o ,
is Group *'C' or 'pt : .{‘;u.{ o RPN

{e) vwihether there is vacancy - %% o L
.- in that post within the . LT o e .

P ceiling of 5% brescribed R ) o A ot
A under the scheme of compa- LI e e
@9 -. '+ ssionate appointment, vrLo T O
S ' ' o SPRL TR
' .V (£) Whether the post to be , ' LT A
S filled 1s includeq in the S ‘

-ﬁ""{ , Service or in a non-partici- L T L

Central Secretariat Clerical S Lo et "5%
' pating Office, . B Lo e e

1 (g) Unit where ‘employment L . oy
. . : is proposed, _ : , L Lo e
| (h) How many times the condidate'_ﬁ_ , L ;‘Jkgh
applied for compassionate ) e e : !
Appointment and consicered G .

by Bd of Officers-give . . y,.},A":L;"fi;.
Month and Year for conside~ ' o L e
. T

| ration.. ' . " ,fjwﬁj"f}:}h J
"(3) ubcther che relecvant Recruit- ' e .

ment Rules proyide. for direct X o ek : |

recruitment, ° . . . . 5 ' ]
hd X

| : . - : : ) S : L
-{X) Whether the candidate fulfils . RIREE '
Lﬁ : o the requirements of the — ; S

[ - : Recruituent ‘Rules for the post, . RO
!

. ~ (1) apart from walver of Employment - Thes, et
‘ Exchange/staff Selection’ Commi- - : RN

i - ssion procedure what other
‘ . | .relaxation are to be given.

11, Whether the facts mentionéd'in.Part~A ' ' ' . ce
! o have been verified by the ofifice anad —- —

t ., *f S0, indicats the records, - C v
ik ! ' N ool RS
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_ R, ON medical grounds more thap T
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N . TR - T v .
on.Tela g - ! Name of Dépot/Unit
. 9 . ., . . . \ - . .

‘ ' NOQ..QQ:QQQQ' ‘ ) Dated.o...‘....._ur .
o -Name of applicant }. \ S = oL i
L Address . ‘\\ \ ~ . . : . . ‘

EMELOYMENT IN RELAXATION'TO NORMAL RULES ~ . U

' ay ' ,
i, With reference to Your application dated.....regarding
employment in relaxation' to normal rules,- . -

2, It is to inform you that your case for employment in relae _
xation to normal rules on recruitment was considered by the Boaxd

s N > . b} -
. h -

.. 3. . In case you are 8til17in need of an employment, you may

+ . submit fresh application 151that the same could be considered:
the Board of Cfficers. Forms of application are ‘seént herewith in -
duplicate for £1lling up ehq submission byee.q.positively,

A

4+ It will be ensureq éhgtfpreaent age of the children should: .
be incicated in the application and details should also be in.. . -
- eonformity with the détails,submittgd at the time of family pen--
sisn, Any deviation.in\the“ﬂetails of children will liable the
Casexto be rejected on the grounds of false sulmission of details,

Also the present status Of employment of dependents should be = -
v 7 filled up correctly, C . .

‘. . 5, -Pleaso note'that.youf'application will not be considered
for employment in cage the same is not received within the "

stipulated period indicated in Para 3 above, E

L7, 6 As the limited humber of vacancles are allotted for ’

compassionate appointment, yu are also advised to get your name )

‘registered witw Enployment Exchange for a Job suitable to you /

through th~a o reek emy loymaent, else. where,' . : ~
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normal xrules,

applicatinn dated.,....regavcding employment in relaxation to

2. It is to inform you that your case for empIOyment~1n

relaxation to norm: %L rulwus was congidered by the Board of Officer
held ONeiesee At Huewew. vormend/CoD, ¢ . . ¢ . third and the last time

and you have not been selected for employment on the basis of"

" laid down criteria to determiae relative hardship tn the face of

more deserving cases and jiaited number of vacancies, Your case.
stands rejected finally. '

3. In view of the above, you are advised to get your name <

registered with the Employment Exchange fur a job .suitable th
you through them or seck emplovment else where, o

( 8/a.e. ) - SRR
Commﬁﬁant/ ' L
Adm $Ificer/ - Lt
Pers Officer T

™ « . ~ h 7/1/}/ ' '
o s . Lot
: C . Bppendix fmt . i
Tele -t - " -~ Name of Depnthnit_--'ﬁ;
’ No.‘..'. . N . Dat‘ff a‘ccno.....o.oc )
Name of applicant =~ - y'f.i ) o . ST R
Address S - ) ST
: ™ . D Do
- EMPLOYMENT IN RELAXATION TO NORMAL RULES Lo
1. Please refer to our letter No,.....dated.....and your




